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CENTRAL ADMINISTRATIVE TRIBUNAL

AHMEDABAD BENCH

C.A.No. 66/94 ¢ 84495

in

O.A.NO. ¢45/1593
Dol DHO.

DATE

Mehmedbhai Yusufbhail patel,

OF DECISION 28~6-1996.

Petitioner

MrO AJM‘ Raval,

Advocate for the Petitioner (s

Versus

Unien ef India & Ors.

Respondents

Mr. Akil gureshi,

Advocate for the Respondent [s!

CORAM

The Hon'ble Mr.Justice A.P. Ravani, Chairman.

The Hon'ble Mr. K. Ramgmeorthy, Admn. Member.
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Mehme€&bhai yYusufshai patel,

Post: Jitali,

Tal; Ankleshwar

Dist; Bharuch. o 85 s i®

(Advecate;Mr.a.M. Raval)
versus.

1. Unien ef India,
Notice ®f the contempt »e
served threugh Secretary,
Department of Telecommunicatien,
Sanchar Bhavan,
New Delhi.

2. MZ‘. T.Ko R.y'
Deputy Engineer (Telephones)
Telephone Building,
Opp. Bharti Talkies,
Ankleshwar, Dist;Bharuch.

3. Bhti C.I. Gehil
Senier Divisicnal Manaeer
ef Telephones,
Telephone Bhilding
Opp. Bharati Talkies,
Ankleshwar, Dist;:;Bharuch., csese

(ndve€ateg; Mr. Akil Kureshi)

ORAL ORDER

C.A.No. 68/1994
and
C.A.Ne. 84/1995

in
Q.A.Ne. 645/1993

Applicant.

Respondents.

Date; 260-6-199%6.

persg Hon'ble Mr. Justice A.P. Ravani, Chairman.

The respondents have cemplied with the erder

passed by this Trisunal in O0.A.Ne. 845/93 decideé on

v b

sunday§: The application fer contempt%F0£ the allegatien

January 1, 1994 by reinstating the werkman and ey

“making payment of wages excepgt for thebaoliéaxsand

€™

that he should have been paid wages for the peried of

SMV%Q

helidays andkalse bec paid the bonus as per the rules.

ﬂs 1&;;07
2. e helijays are concerned, he would e entitled

the wages fer paid holidays in view of the decisien




e
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ef the Supreme Court in the case of werkmen of
American Express Internat{gnal Banking Corporatien
V/s. Menegement eof American Express International
Banking Cerporation, reported in AIR 198e Lak.I.C
page 98,Mhether the workmen would ke entitled for
the weggss df amount of bonus is a disputed gquestien

eof fact. The contention ef the Railway is that A

' Sad
since the temporary st’fgs omploycEs was not'zgg%t%ei
7}h~¢kduv+'h4vv (44 ?
the benus i&xpetvthc’pfbvts&oas"{Bere is a genuine

o }«,\5 g (e
disputeL Therefore, on this count no erder can be

passed in applicatien for contempt. In the result
it jis directed that the respondetnts saall calculate

the amount of waees payemsle toc the werkman even for

\« ngthe period ef helidays i.e, Sundays and other paid

?‘7 ( \ O e

helidays. The calculatien shall be made latest by
July 31, 1996 anéd the amount shall»be paid tc the
applicant lstest by August 31, 19%e. If the amount
is net paid latest by August 31, 1996 it shall carry
PYR NI L S o
the interest of 18% frc-m the date of this erder
,\

till the amcunt is paid. It is further clarified
that in addition to the liaeility te make payment
“ﬁ‘ k_{ a—<€ A('

i#n interest as stated apove, in case efpayment is
not paid within stipulated period/the of ficer
cencerncd shall alse ke liakle fer actions for

contempt. In view of the aforesaid ohservatieny@ﬁ@ﬁvv:

thé& C.As stand disposed of accordingly. fo !
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(K. Rémamoorthy) (A.P. Ravani)
Member (A) Chairman

vtc. !

b2

~

.



